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Government of Jammu and Kashmir

| Finance Department
I Civil Secretanat, Jammu

_ Notification
X Jammu, the 29" of March, 2019

- E.'SRD:ZL[I In exercise of the powers conferred under the proviso to sub-section (1) of section 10 of Jammu
and Kashmir Goods and Services Tax Act, 2017 (Act No, V of 2017), and in supersession of the nolification
‘No SRO-279 dated 08.07.2017, the State Government, on the recommendations of the Council, hereby
specifies that an eligible registered person, whose aggregate turnover in the preceding financial year did not
exceed one crore and fifty lakh rupees, may opt to pay, in lieu of the tax payable by him under sub-section
1) of section 9 of the said Act, an amount of tax as prescribed under rule 7 of the Jammu and Kashmir
Goods and Services Tax Rules, 2017:

Provided that the said aggregale turnover in the preceding financial year shall be seventy-five lakh
fupees in the case of an eligible registered person, regislered under section 25 of the said Act, in any of the
following States, namely: —

(i) Arunachal Pradesh,
() Manipur,

i)  Meghalays,

(v)  Mizoram,

(vv  Nagaland,

(vi)  Sikkim,

fvi)  Tnpurg,

(vin)  Uttarakhand.

Provided further that the registered person shall not be eligible to opt for composition levy under
sub-section {1) of section 10 of the said Act if such person 13 a manufacturer of the goods, the description of
which is specified in column (3) of the Table below and falling under the tanff item, sub-heading, heading or
Chapter, as the case may be, as specified in the corresponding entry in column (2) of the said Table,
namely.-

TABLE
8L No. [ Tariff item, sub- Description
| heading, heading
|  orChapter ooy = . A
() [ 2 [ v J (3) it
1 | 21050000 lce cream and other edible ice, whether or not containing cocoa.
42 | 21069020 | Panmasaia = 1
s [ 24 All goods, |.e. Tobacco and manufactured lobacco subslitutes, |

Explanation. -
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() I ths Table, s tenr, “subheading’, heacing" and “chapler” shall mean fes
tem, sub-heading. heading and chapters as specified in the First Schedule fo the
Act, 197551 of 1975). =

1975), indog he Secion and Chapter Notes and the General Explanalory Nl
Schedule shall so far as may be, apply to the interpretation of this notification.

This nolification shall come into force w.e.f 1¢ day of April, 2018
By Order of the Government of Jammu & Kashmir.

(Or. Arun Kumarl
Principal Secretary to the G
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